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NHRC to hold 2-
day Camp Sitting in
BBSR from July 21

Focus on cases of
human rights

violations, includ-
Ing crimes against
women, children,

journalists, HR
defendefs

RAJEEVRATHAN W Bhubaneswar

The National Human
Rights Commission (NHRC),
India, will hold a two-day
Camp Sitting in Bhubaneswar
on July 21 and 22 to address
pending human rights viola-
tion cases related to Odisha.
The hearings will take place at
the State Guest House, start-
ing at 10:00 am.

The Camp Sitting will be
presided over by NHRC
Chairperson Justice V
Ramasubramanian along
with Members Justice Dr
Bidyut Ranjan Sarangi, Vijaya
Bharathi Sayani and Priyank
Kanoongo. NHRC Secretary
General Bharat Lal, Registrar
(Law) Joginder Singh and
other senior officers will also
be present.

The NHRC will take up a
wide range of issues including
attacks on journalists and hu-
man rights defenders, crimes
against women and children

(including POCSO cases),
deaths due to snakebites and
lack of medical facilities and
flood-related hardships af-
fecting over five lakh families
in coastal districts like
Bhadrak and Kendrapada.
Cases of trafficking during the
COVID-19 period and human
rights violations stemming
from witchcraft accusations
will also be heard.

To ensure immediate
redressal, both complainants
and concerned State authori-
ties have been asked to re-
main present for spot hear-
ings and resolutions. The
commission will also hold
meetings with the Chief Sec-
retary, Director General of
Police and other senior offi-
cials to discuss broader is-
sues concerning human
rights protection and en-
forcement.

On the second day, July 22,
the NHRC will engage with
civil society representatives,
NGOs and human rights de-
fenders followed by a press
briefing to share the key out-
comes and actions taken.

Since 2007, the NHRC has
held similar sittings across
several States to promote
timely justice and strengthen
awareness on human rights
across all levels.
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2 inmates of Taloja jail
allege custodial assault
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ShamilNachan andIrfanLandge alleged that the jail authorities
allowed seven (o ten inmates into their cell who assaunlted them.

Revu Suresh

revusuresh@hindustantimes.com

MUMBAL Shamil Saquib Nachan
and Irfan Landge, lodged in Tal-
oja jail in Navi Mumbai, have
alleged custodial assault inside
the prison by a group of fellow
inmates, allegedly facilitated by
the jail authorities.

The martter reached the
National Human Rights Com-
mission and the State Human
Rights Commission, after lawyer
Shamsher Ansari, representing
the two inmates, moved a plea
before the commissions on Sat-
urday, seeking an independent
inguiry into the incident.

The National Investigation
Agency (NIA) had arrested
Nachan in August 2023 for
alleged connections to an ISIS
module in Maharashira, and
alleged involvement in terrorist
activities, including the fabrica-
tion of improvised explosive
devices (IEDs). Landge was
arrested by the Anti-Terrorism
Squad (ATS) in December 2012 in
connection with the Jangli
Maharaj Road blasts case in
Pune.

The alleged custodial assault
took place on July18 ataround 3
pm, when the jail authorities
opened the doors to the barracks
of Nachan and Landge. Upon
doing so0, seven to ten inmates
allegedly entered the cell and
attacked the two inmates in
what appeared 1 be a pre-
planned manner. The letter
alleged thar the jail authorities
were directly involved in facili-
tating the assault.

Instead of weating Nachan
and Landge as victims, the jail
authorites isolated them in pun-
ishment barracks, submitted the
lawyer, adding that his clients
are facing a serious and contin-
ued threat of further custodial
violence.

The letter has requested the
commissions to take suo moto
cognisance of the incident and
register proceedings agzainst the
jail authorities. Nachan, repre-
sented by advocate Tahira Qure-
shi and Landge, represented by
advocate Wahab Khan in the
trial court, have sought an inde-
pendent inguiry into the inci-
dent. They requested the com-
missions to immediately register
an FIR based on the complaint of
Nachan and Landge and that
their statemnents be recorded by
an independent police authority.

The plea sought their transfer
to different barracks, suitable
disciplinary and criminal action
against errant jail officials, and
grant of monetary compensa-
tion. Advocate Ansari has also
written to the superintendent of
the Taloja central jail, seeking
the production of Nachan and
Landge at the Kharghar police
station so that an FIR could be
registered. He also sought the
CCTV footage to be preserved
from the day of the alleged
assault, and action against the
jail authorities involved in the
custodial violence,

Meanwhile, a special NIA
court has rejected the interim
bail plea of Shamil Nachan, to
perform religious rituals follow-
ing the death of his father.
Shamil had sought interim bail
from July 3 to 23. While rejecting
the plea, special sessions judge
Chakor 5 Baviskar observed that
the circumstances are neither
compelling, nor the grief and
suffering is intolerable, assuch,
as Shamil was granted liberty to
attend the burial. "In short, to
mourn the death of his father,
this accused, Shamil, can offer

from anywhere. He need
not personally and physically be
present in the graveyard,”
observed the court, in an order
passed on July 16.
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NHRC plans 2-day Camp Sitting
in Bhubaneswar starting tomorrow

PBD BUREAU/IANS
BHUBANESWAR/NEW DELHI, JuL 19

COMPLAINTS on crimes against
women and children and attacks
on joumalists are expected Lo top
the agenda as the NHRC gears up
to hold a two-day Camp Sitting in
Bhubaneswar on July 21 and 22, an
official said on Saturday

National Human  Rights
Commission (NHRC) Chairperson
Justice V. Ramasubramanian will
lead his team to hear the cases of
alleged human rights violations
from 10 a.m. at State Guest House
Unit 5 in Keshari Nagar.

Other rights panel functionar-
ies at the sitting include members
Justice (Dr) Bidyut Ranjan Sarangi,
Vijaya Bharathi Savani and Priyank
Kanoongo.

NHRC Secretary  General
Bharat Lal, Registrar
(Law)loginder Singh and other
senior officers will also be attend-
ing the Camp Sitting and open
hearing,

Besides hearing cases, the
Camp Sitting aims to sensitise offi-
cers about human rights by deliv-
ering speedy justice to victims of
rights violations,

The Commission will also
interact with the representatives of
avil society organisations, NGOs
and Human Rights Defenders
(HRDs).

The State authorities and the
complainants have been asked to
remain present at the hearing of
these cases to facilitate on-the-spot
deliberations and decisions,

The cases to be taken up
include attacks on journalists,

HRDs and their families; crimes
against women; crimes againsi
children incduding under the
POCSO Act; death due to snake
bites and lack of medical support;
flooding issues faced by over five
families in Bhadrak, Kendrapada
and other coastal districts; human
rights violations due to witchcraft
and sorcery accusation, and traf-
ficking of girl child during Covid-
19 period.

After the hearing of the cases,
the Commission will meet with the
Chief Secretary, Director General of
Police and other senior officers of
the state to deliberate on issues per-
taining to the promotion and pro-
tection of human rights, said a
statement.

On July 22, the Commission
will meet representatives of civil
society organisations, NCOs and

)
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HRDs, “Thereafter, a media brief-
ing will be held about the outcome
of the camp sitting to have a wider
dissemination of information on
the human rights issues in the State
and the aclions taken by the
NHRC,"” said the official statement.

Since 2007, the NHRC has been
holding camp sitlings across the
country. The Commission has held
camp sittings in various states
including Uttar Pradesh, Bihar,
Kamataka, Odisha, Gujarat,
Assam, Meghalaya, Chhattisgarh,

Manipur, Madhya Pradesh,
Punjab, Kerala, Puducherry,
Andhra Pradesh, Jharkhand,

Andaman and Nicobar, Nagaland,
Uttarakhand, Rajasthan, Arunachal
Pradesh, West Bengal, Tamil Nadu
and Maharashtra,
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2-day NHRC camp sitting starts July 21

POST NEWS NETWORK

Bhubaneswar, July 19: The
National Human Rights Com-
mission (NHRC) is set to hold
a two-day camp sitting in
Bhubaneswar starting July 21
during which the commission
is expected to hear as many as
144 pending cases of alleged
human rights violations in the

- state, official sources said Sat-
urday,

NHRC Chairperson Justice V
Ramasubramanian and Mem-
bers Justice Bidvut Ranjan Sa-
rangi, Vijaya Bharathi Sayani
and Privank Kanoongo will
hear the cases from 10:00am at
State Guest House, Unit-V, Ke-
shari Nagar July 21, 2025,

NHRC Secretary General
Bharat Lal, Registrar (Law)
Joginder Singh and other
senior officers will also be at-

tending the camp sitting and
open hearing. Besides hearing
cases, the camp sitting aims
to sensitise officers about
human rights by delivering
speedy justice to vietims of
richts violations. The com-
mission will also interact with
the representatives of civil
society organisations, NGOs
and human rights defenders
(HRDs).

“The state authorities and
the complainants have been

asked to remain present
during the hearing of these
cases to facilitate on-the-spot
deliberations and decisions.
The cases to be taken up in-
clude attacks on journalists,
HRDs and their families,
crimes against women, crimes
against children, deaths due to
snakebites and lack of medi-
cal support, flooding issues
faced by over five families
in Bhadrak, Kendrapada and
other costal districts, human

rights violations due to witch-
craft and sorcery accusations,
and trafficking of girl child
during Covid-19,” according
to a statement issued by the
[&PR department.

After the hearing of the cas-
es, the commission will meet
with the Chief Secretary, Direc-
tor General of Police and other
senior officers of the state to de-
liberate on issues pertaining to
the promotion and protection of
human rights.

On July 22, the commission
will meet the representatives
of civil society organisations,
NGOs and HRDs. Thereafter,
the commission will brief me-
dia about the outcome of the
camp sitting to have a wider
dissemination of information
on the human rights issues in
the state and the actions taken
by the NHRC.
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NHRC, India to hold Camp Sitting on 21st - 22nd July, 2025 at Bhubaneswar, Odisha
Pending cases of human rights violations related to the state to be heard
State authorities and complainants to attend hearings

The Commission also to interact with the representatives of civil society, NGOs and
Human Rights Defenders, followed by a media briefing

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2146048
Posted On: 19 JUL 2025 2:50PM by PIB Delhi

The National Human Rights Commission (NHRC), India is holding a two-day Camp Sitting
at Bhubaneswar, Odisha, to hear the cases of alleged human rights violations on 21st -
22nd July, 2025. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members,
Justice (Dr.) Bidyut Ranjan Sarangi, Smt. Vijaya Bharathi Sayani and Shri Priyank
Kanoongo will hear the cases from 10.00 am at State Guest House Unit V in Keshari
Nagar on 21st July, 2025.

NHRC Secretary General, Shri Bharat Lal, Registrar (Law), Shri Joginder Singh and other
senior officers will also be attending the Camp sitting and open hearing. Besides hearing
cases, the Camp Sitting aims to sensitize officers about human rights by delivering
speedy justice to victims of rights violations. The Commission will also interact with the
representatives of civil society organisations, NGOs and Human Rights Defenders
(HRDs).

The State authorities and the complainants concerned have been asked to remain
present at the hearing of these cases to facilitate on-the-spot deliberations and decisions.
The cases to be taken up include Attacks on journalists, HRDs and their families; Crimes
against women; Crimes against children including POCSO; Death due to snake bites and
lack of medical support; Flooding issues faced by over five families in Bhadrak,
Kendrapada and other costal districts; Human rights violations due to witchcraft and
sorcery accusation, and trafficking of girl child during Covid-19 period.

After the hearing of the cases, the Commission will meet with the Chief Secretary, Director
General of Police and other senior officers of the State to deliberate on issues pertaining
to the promotion and protection of human rights.

On 22nd July, 2025, the Commission will be meeting the representatives of civil society
organisations, NGOs and HRDs. Thereafter, a media briefing will be held about the
outcome of the camp sitting to have a wider dissemination of information on the human
rights issues in the State and the actions taken by the NHRC.
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Since 2007, NHRC has been holding camp sittings across the country. The Commission
has held camp sittings in various states including Uttar Pradesh, Bihar, Karnataka,
Odisha, Gujarat, Assam, Meghalaya, Chhattisgarh, Manipur, Madhya Pradesh, Punjab,
Kerala, Puducherry, Andhra Pradesh, Jharkhand, Andaman & Nicobar, Nagaland,
Uttarakhand, Rajasthan, Arunachal Pradesh, West Bengal, Tamil Nadu and Maharashtra.
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NHRC plans 2-day Camp Sitting in Bhubaneswar starting July 21

https://www.thehansindia.com/news/national/nhrc-plans-2-day-camp-sitting-in-
bhubaneswar-starting-july-21-

9894 37#:~:text=The%20cases%20t0%20be%20taken,other%20costal%20districts%3B
%20human%?20rights

IANS | 19 July 2025 8:52 PM IST

HIGHLIGHTS New Delhi: Complaints on crimes against women and children and attacks
on journalists are expected to top the agenda as the NHRC gears up to hold a...

New Delhi: Complaints on crimes against women and children and attacks on journalists
are expected to top the agenda as the NHRC gears up to hold a two-day Camp Sitting in
Bhubaneswar on July 21 and 22, an official said on Saturday National Human Rights
Commission (NHRC) Chairperson Justice V. Ramasubramanian will lead his team to hear
the cases of alleged human rights violations from 10 a.m. at State Guest House Unit 5 in
Keshari Nagar.

Other rights panel functionaries at the sitting include members Justice (Dr) Bidyut Ranjan
Sarangi, Vijaya Bharathi Sayani and Priyank Kanoongo.

NHRC Secretary General Bharat Lal, Registrar (Law)Joginder Singh and other senior
officers will also be attending the Camp Sitting and open hearing.

Besides hearing cases, the Camp Sitting aims to sensitise officers about human rights by
delivering speedy justice to victims of rights violations.

The Commission will also interact with the representatives of civil society organisations,
NGOs and Human Rights Defenders (HRDs).

The State authorities and the complainants have been asked to remain present at the
hearing of these cases to facilitate on-the-spot deliberations and decisions.

The cases to be taken up include attacks on journalists, HRDs and their families; crimes
against women; crimes against children including under the POCSO Act; death due to
snake bites and lack of medical support; flooding issues faced by over five families in
Bhadrak, Kendrapada and other costal districts; human rights violations due to witchcraft
and sorcery accusation, and trafficking of girl child during Covid-19 period.

After the hearing of the cases, the Commission will meet with the Chief Secretary, Director
General of Police and other senior officers of the state to deliberate on issues pertaining
to the promotion and protection of human rights, said a statement.
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On July 22, the Commission will meet representatives of civil society organisations, NGOs
and HRDs. “Thereafter, a media briefing will be held about the outcome of the camp sitting
to have a wider dissemination of information on the human rights issues in the State and
the actions taken by the NHRC,” said the official statement.
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NHRC’s Two-Day Camp Sitting in Bhubaneswar to Address Human Rights
Violations

https://pragativadi.com/nhrcs-two-day-camp-sitting-in-bhubaneswar-to-address-human-
rights-
violations/#:~:text=NHRC's%20Tw0%2DDay%20Camp%20Sitting%20in%20Bhubanes
war%20t0%20Address%20Human%20Rights%20Violations, -

by%20Y ajati%20Rout&text=The%20National%20Human%20Rights%20Commission,of
%20alleged%20human%20rights%20violations.

by Yajati Rout July 19, 2025

Reading Time: 2 mins read

The National Human Rights Commission (NHRC) of India is conducting a two-day Camp
Sitting in Bhubaneswar, Odisha, on July 21st and 22nd, 2025, to hear cases of alleged
human rights violations.

NHRC Chairperson Justice V. Ramasubramanian, along with Members Justice (Dr.)
Bidyut Ranjan Sarangi, Vijaya Bharathi Sayani and Priyank Kanoongo will begin hearings
at 10:00 AM at the State Guest House, Unit V in Keshari Nagar on July 21st.

The NHRC Secretary General, Bharat Lal, Registrar (Law) Joginder Singh, and other
senior officials will also be present during the Camp Sitting and open hearing. In addition
to addressing specific cases, this initiative aims to raise awareness about human rights
and expedite justice for victims of rights violations. The Commission will engage with
representatives from civil society organisations, NGOs, and Human Rights Defenders
(HRDs).

State authorities and the relevant complainants are required to attend the hearings to
facilitate on-the-spot discussions and decisions. Cases to be addressed include attacks
on journalists and HRDs and their families, crimes against women, crimes against
children (including POCSO cases), deaths caused by snake bites and inadequate
medical support, flooding issues affecting over five families in Bhadrak, Kendrapada, and
other coastal districts, human rights violations related to witchcraft and sorcery
accusations, and the trafficking of girl children during the Covid-19 pandemic.

Following the hearings, the Commission will meet with the Chief Secretary, Director
General of Police, and other senior state officials to discuss matters related to the
promotion and protection of human rights.

On July 22nd, 2025, the Commission will meet with representatives of civil society
organisations, NGOs, and HRDs. A media briefing will follow to share the outcomes of
the Camp Sitting, raising broader awareness of human rights issues in the state and the
actions taken by the NHRC.
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Since 2007, the NHRC has been organising Camp Sittings across the country. These
have been held in various states, including Uttar Pradesh, Bihar, Karnataka, Odisha,
Gujarat, Assam, Meghalaya, Chhattisgarh, Manipur, Madhya Pradesh, Punjab, Kerala,
Puducherry, Andhra Pradesh, Jharkhand, Andaman & Nicobar Islands, Nagaland,
Uttarakhand, Rajasthan, Arunachal Pradesh, West Bengal, Tamil Nadu, and
Maharashtra.
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NHRC to Conduct Camp Sitting in Bhubaneswar on July 21-22, 2025

https://observervoice.com/nhrc-to-conduct-camp-sitting-in-bhubaneswar-on-july-21-22-
2025-133239/

Shalini Singh | July 19, 2025 Last Updated: July 19, 2025

2 minutes read

The National Human Rights Commission (NHRC) of India is set to conduct a two-day
Camp Sitting in Bhubaneswar, Odisha, on July 21 and 22, 2025. This initiative aims to
address various cases of alleged human rights violations, with NHRC Chairperson Justice
V. Ramasubramanian leading the proceedings. The event will not only focus on hearing
cases but also on raising awareness about human rights issues among officials and
engaging with civil society representatives.

Details of the Camp Sitting

The NHRC’s Camp Sitting will take place at the State Guest House in Keshari Nagar,
starting at 10:00 AM on July 21. Alongside Justice Ramasubramanian, other members
including Justice (Dr.) Bidyut Ranjan Sarangi, Smt. Vijaya Bharathi Sayani, and Shri
Priyank Kanoongo will participate in the hearings. Senior NHRC officials, including
Secretary General Shri Bharat Lal and Registrar (Law) Shri Joginder Singh, will also be
present. The primary goal of this initiative is to provide swift justice to victims of human
rights violations while educating officials about their responsibilities in upholding these
rights.

Cases to be Addressed

The Camp Sitting will cover a range of serious issues, including attacks on journalists and
human rights defenders, crimes against women and children, and the impact of natural
disasters such as flooding in coastal districts. Specific cases include the lack of medical
support leading to deaths from snake bites and human rights violations stemming from
witchcraft accusations. The NHRC has requested the presence of state authorities and
complainants to facilitate immediate discussions and resolutions during the hearings.

Engagement with Civil Society

On July 22, the NHRC will engage with representatives from civil society organizations,
NGOs, and human rights defenders. This interaction aims to foster collaboration and
gather insights on pressing human rights issues in the state. Following these discussions,
a media briefing will be held to share the outcomes of the Camp Sitting, ensuring that
information regarding human rights concerns and NHRC actions reaches a broader
audience.
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NHRC’s Ongoing Commitment

Since 2007, the NHRC has been actively conducting camp sittings across various states
in India, including Uttar Pradesh, Bihar, and Karnataka, among others. These initiatives
reflect the Commission’s commitment to addressing human rights violations at the
grassroots level and promoting awareness among officials and the public. The upcoming
Camp Sitting in Odisha continues this tradition, aiming to enhance the protection and
promotion of human rights throughout the region.
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NHRC, India to hold Camp Sitting on 21st — 22nd July, 2025 at Bhubaneswar,
Odisha

https://orissadiary.com/nhrc-india-to-hold-camp-sitting-on-21st-22nd-july-2025-at-
bhubaneswar-odisha/

By: Odisha Diary Bureau | Date: July 19, 2025

The National Human Rights Commission (NHRC), India is holding a two-day Camp Sitting
at Bhubaneswar, Odisha, to hear the cases of alleged human rights violations on 21st —
22nd July, 2025. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members,
Justice (Dr.) Bidyut Ranjan Sarangi, Smt. Vijaya Bharathi Sayani and Shri Priyank
Kanoongo will hear the cases from 10.00 am at State Guest House Unit V in Keshari
Nagar on 21st July, 2025.

NHRC Secretary General, Shri Bharat Lal, Registrar (Law), Shri Joginder Singh and other
senior officers will also be attending the Camp sitting and open hearing. Besides hearing
cases, the Camp Sitting aims to sensitize officers about human rights by delivering
speedy justice to victims of rights violations. The Commission will also interact with the
representatives of civil society organisations, NGOs and Human Rights Defenders
(HRDs).

The State authorities and the complainants concerned have been asked to remain
present at the hearing of these cases to facilitate on-the-spot deliberations and decisions.
The cases to be taken up include Attacks on journalists, HRDs and their families; Crimes
against women; Crimes against children including POCSO; Death due to snake bites and
lack of medical support; Flooding issues faced by over five families in Bhadrak,
Kendrapada and other costal districts; Human rights violations due to witchcraft and
sorcery accusation, and trafficking of girl child during Covid-19 period.

After the hearing of the cases, the Commission will meet with the Chief Secretary, Director
General of Police and other senior officers of the State to deliberate on issues pertaining
to the promotion and protection of human rights.

On 22nd July, 2025, the Commission will be meeting the representatives of civil society
organisations, NGOs and HRDs. Thereafter, a media briefing will be held about the
outcome of the camp sitting to have a wider dissemination of information on the human
rights issues in the State and the actions taken by the NHRC.
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NHRC to hold camp sitting in city on Monday & Tuesday

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-to-hold-camp-sitting-in-city-
on-monday-tuesday/articleshow/122786013.cms

Jul 19, 2025, 11.13 PM IST

Bhubaneswar: National Human Rights Commission (NHRC) will hold a two-day camp
sitting here on Monday and Tuesday.

NHRC chairperson Justice V Ramasubramanian, members Justice Bidyut Ranjan
Sarangi, Vijaya Bharathi Sayani, and Priyank Kanoongo will hear the cases from 10am
at the state guest house on Monday. NHRC secretary general Bharat Lal, registrar (law)
Joginder Singh, and other senior officers will also attend the sitting and open hearing.

A range of serious issues will be addressed during the sitting, including attacks on
journalists and human rights defenders, crimes against women and children, including
those under the Protection of Children from Sexual Offences (Pocso) Act, deaths due to
snakebite and lack of timely medical support, and flooding problems in coastal districts
such as Bhadrak and Kendrapada.

The commission will also hear cases related to human rights violations resulting from
witchcraft and sorcery accusations, and the trafficking of girls during the Covid-19 period.
Both complainants and state authorities have been directed to be present for the hearings
to enable prompt deliberations and decisions.

Apart from case hearings, the NHRC team will interact with the chief secretary, director
general of police, and other senior officials to discuss systemic issues affecting the
protection and promotion of human rights in the state. Besides hearing cases, the camp
sitting aims to sensitise officers about human rights by delivering speedy justice to victims
of rights violations. On Tuesday, the commission will hold consultations with
representatives from civil society organisations, NGOs and human rights defenders. A
media briefing will follow, during which NHRC will share key outcomes and actions taken
during the camp sitting.

NHRC has conducted such outreach programmes across the coutnry since 2007, with
earlier sittings held in Uttar Pradesh, Bihar, Assam, Tamil Nadu and Meghalaya, among
others, official sources said.
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NHRC’s Bhubaneswar Camp: A Focus on Human Rights Challenges

The National Human Rights Commission of India holds a two-day camp in Bhubaneswar
to review human rights cases, aiming to deliver justice and raise awareness among
officials. The camp includes hearings, interactions with civil society, and discussions on
issues like crimes against women, child trafficking, and rights violations.

https://www.devdiscourse.com/article/headlines/3511358-edwin-feulner-architect-of-
american-conservatism-passes-away-at-83

Devdiscourse News Desk | Updated: 19-07-2025 22:35 IST | Created: 19-07-2025 22:35
IST

The National Human Rights Commission (NHRC) of India is convening a pivotal two-day
camp in Bhubaneswar, Odisha, aimed at addressing alleged human rights violations.
Scheduled for July 21-22, the camp will see NHRC Chairperson Justice V.
Ramasubramanian and a cadre of officials reviewing critical cases at the State Guest
House in Keshari Nagar.

The camp, attended by Secretary General Bharat Lal and other top NHRC officials, seeks
not only to adjudicate human rights complaints but also to educate officials on speedy
justice delivery. Additionally, the commission will engage with civil society
representatives, NGOs, and Human Rights Defenders to discuss ongoing challenges.

Among the issues on the docket are attacks on journalists, crimes against women and
children, deaths caused by snake bites due to medical negligence, and flooding impacting
coastal district families. Following the hearings, the NHRC will meet with state authorities
to further the discourse on human rights protection. A media briefing will conclude the
proceedings to share outcomes and action points.

(With inputs from agencies.)
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NHRC to take up complaint regarding lack of government schools in 3,688 villages
of Telangana

The NHRC also sought an Action Taken Report from the State on the complaint within
one week.

https://www.scconline.com/blog/post/2025/07/19/nhrc-to-hear-complaint-on-lack-
government-schools-in-telangana-villages/

Published on July 19, 2025 | By Sonali Ahuja

National Human Rights Commission: In a petition filed by an advocate and human rights
activist seeking cognizance of the lack of government schools in 3,688 villages in
Telangana, the National Human Rights Commission (‘NHRC’), in a letter response,
directed that the matter would be taken up for hearing during its Camp Sitting/Open
Hearing on 28-07-2025 at Hyderabad, Telangana.

The NHRC further directed that the concerned authorities or their representatives, as well
as the complainant or his representative, as applicable, shall be present for the hearing.
The Nodal Officer appointed by the Telangana Government for the hearing shall
coordinate with the complainant to ensure their presence. They shall also be provided
with all necessary assistance to reach the venue of the hearing.

Accordingly, a copy of the complaint was sent along with this information by the NHRC to
the State for taking appropriate action in the matter as per the directions. NHRC also
sought an Action Taken Report to be sent within one week from the date of receipt of this
letter.
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Rights panel to hear Rourkela girl drowning case

https://timesofindia.indiatimes.com/city/bhubaneswar/rights-panel-to-hear-rourkela-girl-
drowning-case/articleshow/122786039.cms

Jul 19, 2025, 11.16 PM IST

Rourkela: National Human Rights Commission (NHRC) will hold a hearing in
Bhubaneswar on Monday regarding the drowning of a seven-year-old girl, Sarun Badaik,
into an unprotected underground tank in an affordable housing colony here on May 28.

NHRC will hear the case following a complaint by human rights activist Saarat Jena, who
described the incident as a murder due to systemic negligence involving the contractor
and senior officials associated with the housing project. Deputy secretary in the home
department has instructed the collector and district magistrate of Sundargarh to attend
the NHRC's camp sitting.

Sarun, the only daughter of Mumbai-based mason Rohit Badalik, fell into the tank while
playing in the Gopabandhu Nagar housing complex, a project executed by the Rourkela
Development Authority. Her body was discovered after a three-hour search. The family
had recently moved to the colony from Bidyut Basti. The incident sparked outrage among
residents, who demanded accountability from civic authorities and the contractor.

Protesters, including human rights activists, have called for a high-level inquiry and Rs 50
lakh compensation for the bereaved family. They have also requested assistance for the
parents to adopt another child, as Sarun's mother is unable to conceive again. The
protesters initially refused to release the body for post-mortem until their demands were
met.
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NHRC and IGNFA Launch Human Rights Training for 2023 Batch IFS Probationers
in Dehradun — Details Inside

Through these initiatives, the NHRC continues to instil a strong foundation of human
rights sensitivity among young civil servants, aiming to create long-term impact in
governance and public service delivery

https://indianmasterminds.com/news/nhrc-and-ignfa-launch-human-rights-training-for-
2023-batch-ifs-probationers-in-dehradun-details-inside-130755/

Indian Masterminds Bureau
July 19, 2025

As part of its ongoing efforts to sensitise and build the capacities of All India Services
officers, the National Human Rights Commission (NHRC), in collaboration with the Indira
Gandhi National Forest Academy (IGNFA), launched a two-day training programme for
the 2023 batch of Indian Forest Service (IFS) probationers in Dehradun.

Inaugurating the programme, NHRC Chairperson Justice Mr. V. Ramasubramanian
underscored the constitutional obligations laid out in Article 48A and Article 51A (g),
highlighting the dual responsibility of the State and every citizen to protect the
environment, forests, and wildlife. He emphasised that compassion for living beings must
be a guiding principle in governance and civic life.

Evolution of Human Rights and Emerging Global Challenges

Justice Mr. Ramasubramanian offered a comprehensive overview of the historical
evolution of human rights, tracing milestones from the Charter of Cyrus to the Universal
Declaration of Human Rights (1948). He explained the categorisation of human rights into
four generations—from civil-political to socio-economic and collective rights, extending to
emerging concerns in technology, digital privacy, biotechnology, and environmental
sustainability. He called for ethical vigilance as these challenges evolve.

Human Rights: Deeply Rooted in India’s Ethos, Says Mr. Bharat Lal

Delivering the keynote address, NHRC Secretary General Mr. Bharat Lal highlighted
India’s robust institutional and constitutional commitment to human rights. He noted that
India’s values of empathy, non-violence, and human dignity have long shaped its human
rights discourse, referencing iconic reformers like Mahatma Gandhi, Mr. Raja Ram Mohan
Roy, and Dr. B. R. Ambedkar.

Mr. Lal elaborated on how tools like Fundamental Rights, Directive Principles, and judicial
remedies through Articles 32 and 226 have empowered citizens. He stressed the
significance of Public Interest Litigation in delivering justice to the vulnerable. He further
urged IFS officers to actively involve tribal and forest-dwelling communities in
environmental management to ensure inclusive and sustainable conservation.
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NHRC'’s Expanding Role in Rights Protection and Capacity Building

Mr. Bharat Lal highlighted the NHRC'’s role as the apex human rights body, coordinating
with State Human Rights Commissions and offering multilingual complaint mechanisms.
The Commission also undertakes suo motu actions, field investigations through Special
Rapporteurs, and conducts public outreach through open discussions, camp sittings, and
internship programmes.

Integrating Human Rights into Environmental Governance

In his address, IGNFA Director Mr. Jagmohan Sharma outlined the programme’s
objective to integrate human rights into environmental governance. He emphasised that
the training will expose IFS probationers to best practices and key legislative frameworks
for protecting the rights of vulnerable and marginalised communities.

Expert-Led Sessions Across Diverse Themes

The training features 13 theme-based sessions led by eminent experts such as Mr. Rajiv
Jain (Former NHRC Member), Mr. Rajiv Kumar (Former Chief Election Commissioner),
Mr. Prasant Kumar (Member, CAT Srinagar), Dr. S. P. Yadav (DG, International Big Cats
Alliance), and Ms. Sunita Narain (DG, Centre for Science and Environment), among
others.

Part of a Larger Civil Services Sensitisation Initiative

This training programme follows similar NHRC-led sessions for Indian Police Service
probationers at SVPNPA, Hyderabad, and for Indian Foreign Service trainees at the
Sushma Swaraj National Institute of Foreign Service, New Delhi. NHRC Secretary
General Mr. Bharat Lal also addressed foreign diplomats at the same venue, furthering
the global perspective on human rights.

Through these initiatives, the NHRC continues to instil a strong foundation of human
rights sensitivity among young civil servants, aiming to create long-term impact in
governance and public service delivery.
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Undertrials booked in terror cases ‘assaulted’ at Taloja jail, lawyer writes to rights
panel

The complaint states that on Friday, around 3pm, the door of the barrack was intentionally
opened and 7-10 inmates attacked Shamil and Irfan.

https://indianexpress.com/article/cities/mumbai/undertrials-booked-terror-cases-
assaulted-taloja-jail-10137087/lite/

By: Express News Service
Mumbai | July 19, 2025 20:34 IST

Two undertrials lodged in Taloja Central Jail, who were booked in separate cases of
terror, were allegedly assaulted at the prison, according to their lawyer.

The lawyer, representing Shamil Nachan and Irfan Landge, has written a complaint to the
National and State Human Rights Commission, alleging that the jail staff were complicit
in the assault.

While Shamil is facing charges of conspiracy to carry out attacks as part of the banned
organisation ISIS, Irfan has been behind bars since 2012, facing trial for his alleged role
in the JM Road case involving five low-intensity blasts in Pune on August 1, 2012, where
one person was injured.

The complaint states that on Friday, around 3pm, the door of the barrack was intentionally
opened and 7-10 inmates attacked Shamil and Irfan.

The letter sent by lawyer Shamsher Jalil Ansari says that the attack was “pre-planned
and brutal”, and that the two men have sustained serious injuries, requiring immediate
medical attention.

The complaint also stated that the jail staff had opened the door of the barrack and were
aware and complicit in the assault. It further states that rather than giving them medical
treatment, the jail authorities isolated them in a “punishment barrack”.

“My clients are facing a serious and continued threat of further custodial violence and fear
that they may be fatally harmed if not immediately protected,” the complaint written to the
NHRC, SHRC and the Jail superintendent states.

It seeks that the commissions take cognisance of the incident and register appropriate
proceedings against all the persons involved including jail authorities.

It also seeks that the CCTV of the barracks and adjoining areas be preserved and
analysed and an independent inquiry be conducted.

Calls to the superintendent of Taloja jail went unanswered.
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Shamil Nachan’s interim bail plea rejected
Meanwhile, a special court rejected the interim bail plea of Shamil Nachan.

Shamil had sought temporary bail from July 3 to July 23, to perform religious rituals
following his father’s death.

The court stated that while he was granted the liberty to attend the burial of his
father, Saquib Nachan, who died in New Delhi, on June 28, while in judicial custody over
a similar case of alleged links with ISIS, there is no compelling circumstance to allow him
to be released now.

The National Investigation Agency (NIA) had opposed the plea stating that Shamil is
booked in a serious case, where the accused were conspiring to attack the sovereignty
and safety of the country by  carrying out terrorist  attacks.
“...to mourn the death of his father, the applicant/accused Shamil can offer prayer from
anywhere. He need not personally and physically be present in the graveyard,” special
judge C S Baviskar said, adding that while some sects of the Muslim community
commemorate certain days after the death of a loved one, it finds no basis in the Quran.
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KOCHI: It has been a year since Sibi Joseph and Anitha Augustin from Kangarappady,
Thrikkakara, lost their only daughter, Anna Sebastian. On July 20 last year, Anna (26),
who had been working at a multinational company, collapsed and died due to extreme
job-related stress. She had passed her Chartered Accountancy exams with distinction
and had joined Ernst & Young (EY) in Pune, which was her dream job. Just four months
into the job, her life was tragically cut short.

Anna’s death sparked national debate about workplace pressure and mental health.
However, despite several promises from the government, the Human Rights Commission,
and EY, her parents say no real action has been taken.

Today marks Anna’s first death anniversary. A memorial mass will be held at 4 PM at St.
Martin de Porres Church, Thevakkal, followed by a remembrance meeting at Bharata
Mata College, Thrikkakara, at 6 PM.

The issue gained public attention after Anna’s mother wrote a letter to EY India Chairman
Rajiv Memani, which was widely reported in national media. The campaign “For Anna,
For All”, led by the Professional Congress, aims to fight for safer workplaces. Anna’s
parents attended the campaign launch in Thiruvananthapuram. MP A.A. Rahim has
assured the family that the matter will be raised at the DYFI youth convention in Delhi
today.

No progress yet

Two senior staff members who allegedly caused Anna stress were said to be removed
from their posts but are still working in the same office.

Union Labour Minister Mansukh Mandaviya had announced an inquiry, but the family
says they have not been informed of any findings.

The National Human Rights Commission had also sent a notice to the Labour Ministry,
but the family hasn’t received any updates.

Just last month, another tech worker, Nikhil Somavanshi, died by suicide in Bengaluru,
reportedly due to job pressure.

“Life feels empty without her. We hoped Anna’s story would lead to real change. We don’t
want any other family to go through what we did,” said her father, Sibi Joseph.
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